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By Reddy„ J.,,-

Mernber
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, Responden ts

3 h r 1 N:3. t-ie h t: a u n d e r-1 a k e s t o f :i..(. e h i s

vakaiatnama on behalf of the respondent: No,. 1 today

itself., He submits that the order out: of which the CP

arises has been complied with. Learned counsel for

applicant si.ibmits that the respondent No,. i who is the

Union of India has complied with the order,, revoking

suspension of the applicant and reinstating iiim in

service forthwith. Hence it is stated by j.earned counsej.

that the orv;(er has been complied with bv tne 1st

respondents but he submits that tiie 2rid respondent has to

take nim in service in accor-oance witn tnis order., 1 iie



V /
ctppj.ii .cin L .1 ;-> an &-if)p.1 oy©6! ot uentrai wovernment bej.onc}ino

to I'rtH.tcs,, tne second respondent lias ro tare nim in

service in accordance with this ordei" „

2" In the circumstances., we ar-e of- the view

that the order of the Tribunal has been tuj, ly complied

with.: c„P„ IS., tnerefore,, closed:,
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